Maharashtra Registration of Birth and Death Rules, 2000

In exercise of the powers conferred by section 30 of the Registration of Births and Deaths
Act, 1969, (18 of 1969), and in supperssion of the Maharashtra Registration of Births and Deaths
Rules, 1976 the Government of Maharashtra with the approval of the Central Government,
hereby makes the following rules, namely:—

1. Short title and extent :- (1) These rules may be called the Maharashtra Registration of
Births and Deaths Rules, 2000.

(2) These rules shall extend to the whole of the State of Maharashtra.

(3) They shall come into force with effect from 1-5-2002 by a notification in the Official
Gazette.

(4) These rules will replace the Maharashtra Registration of Births and Deaths Rules,
1976 and all its subsequent amendments notified from time to time.
2. Definitions :- In these rules, unless the context otherwise requires—

(a) "Act" means the Registration of Births and Deaths Act, 1969,

(b) "Form" means a Form appended to these rules, and

(c) "Section" means a section of the Act.

3. Period of gestation under section 2(1)(g) :- The period of gestation for the purpose of

clause (g) of sub-section (1) of section 2 shall be twenty-eight weeks.

4. Submission of report under section 4(4) :- The report under sub-section (4) of
section 4 shall be prepared in the format appended to these rules and shall be submitted along
with the Statistical Report referred to in sub-section (2) of section 19, to the State Government
by the Chief Registrar every year by the 31st July of the year following the year to which the

report relates.



5. Forms, etc. for giving information of births and deaths under sections 8 and 9 :-
(1) The information required to be given to the Registrar under section 8 or section 9, as the case
may be, shall be in Form Nos. 1, 2 and 3 for the registration of a live birth, death and still birth
respectively, (hereinafter to be collectively called the reporting forms). Information if given
orally, shall be entered by the Registrar in the appropriate Forms and the signature/thumb

impression of the informant be obtained there under.

(2) The part of the said Forms containing legal information shall be called the "Legal

Part" and the part containing statistical information shall be called the "Statistical Part".

(3) The information referred to in sub-rule (1) shall be given within 21 days from the date

of live birth, death and still birth.

6. Birth or Death in a vehicle :- (1) In respect of a birth or death in a moving vehicle,
the person in-charge of the vehicle shall give or cause to be given the information under sub-
section (1) of section 8 at the first place of halt.

Explanation.— For the purpose of this rule, the term "vehicle" means a conveyance of
any kind used on land, air or water and includes an aircraft, a boat, a ship, a railway carriage, a
motor-car, a motor-cycle, a cart, a Tanga and a rickshaw.

(2) In the case of deaths, not falling under clauses (a) to (e) of sub-section (1) of section 8

in which an inquest is held, the officer who conducts the inquest shall give or cause to be given

the information under sub-section (1) of section 8.

7. Form of certificate under section 10(3) :- The certificate as to the cause of death
required under sub-section (3) of section 10 shall be issued in Form No. 4 or 4A, as the case may
be and the Registrar shall, after making necessary entries in the register of births and deaths,
forward all such certificates to the Deputy Chief Registrar of Births and Deaths, Maharashtra
State, Pune, by the 10th of the month immediately following the month to which the certificates

relate.



8. Extracts of registration entries to be given under section 12 :- (1) The extracts of
particulars from the register relating to births or deaths to be given to an informant under section

12 shall be in Form No. 5 or Form No. 6 as the case may be.

(2) In the case of domiciliary events of births and deaths referred to in clause (a) of sub-
section (1) of section 8, which are reported directly to the Registrar of Births and Deaths, the
head of the house or household as the case may be, or, in his absence, the nearest relative of the
head present in the house may collect the extracts of birth or death from the Registrar within

thirty days of its reporting.

(3) In the case of domiciliary events of Births and Deaths referred to in clause (a) of sub-
section (1) of section 8 which are reported by persons specified by the State Government under
sub-section (2) of the said section 8, the person so specified shall transmit the extracts received
from the Registrar of Births and Deaths to the Concerned head of the house or household, as the
case may be, or, in his absence, to the nearest relative of the head presents in the house within

thirty days of its issue by the Registrar.

(4) In the case of institutional events of Births or Deaths referred to in clauses (b) to (e) of
sub-section (1) of section 8, the nearest relative of the new born or deceased may collect the
extract from the officer or person in-charge of the institution concerned within thirty days of the

occurrence of the event of birth or death.

(5) If the extract of birth or death is not collected by the concerned person as referred to
in sub-rules (2) to (4) within the period stipulated therein, the Registrar or the officer or person
in-charge of the concerned institution as referred to in sub-rule (4) shall transmit the same to the

concerned family by post within fifteen days of the expiry of the aforesaid period.

9. Authority for delayed registration and fee payable therefore :- (1) Any birth or

death of which information is given to the Registrar after the expiry of the period specified in



rule 5, but within thirty days of its occurrence, shall be registered on payment of a late fee of

rupees two.

(2) Any birth or death of which information is given to the Registrar after thirty days but
within one year of its occurrence, shall be registered only with the written permission of the
Block Development Officer for rural area, and Executive Health Officer/Health Officer/ Chief

Officer/Executive Officer for concerned urban area and on payment of a late fee of rupees five.

(3) Any birth or death which has not been registered within one year of its occurrence,
shall be registered only on an order of Executive Magistrate of respective area, and on payment

of a late fee of rupees ten.

10. Period for the purpose of section 14 :- (1) Where the birth of any child had ben
registered without a name, the parent or guardian of such child shall, within 12 months from the
date of registration of the birth of child, give information regarding the name of the child to the
Registrar either orally or in writing:

Provided that if the information is given after the aforesaid period of 12 months but within a

period of 15 years, which shall be reckoned,—

1[(i) in case where the registration has been made prior to the date of commencement of
the Registration of Births and Deaths Rules, 2000, further five years period shall be
given, in respect of those cases, where fifteen years period has been completed at the time
of publication of the Maharashtra Registration of Births and Deaths (Amendment) Rules,
2021, or

(i) in case where the registration is made after the date of commencement of the
Maharashtra Registration of Births and Deaths (Amendment) Rules, 2021 from the date
of such registration, subject to the provisions of sub-section (4) of section 23,] and the

Registrar shall —*

1. Subs. By Notification No. JAMRUNO-2020/724/C.R.326/F.W., dated 28.04.2021



(a) If the register is in his possession, forthwith enter the name in the relevant column of

the concerned Form in the birth register on payment of a late fee of rupees five; and

(b) if the register is not in his possession, and if the information is given orally, make a
report giving necessary particulars, and if, the information is given in writing, forward the same
to the Block Development Officer for rural area, and Executive Health Officer/Health
Officer/Chief Officer/Executive Officer of the State Government in this behalf for making the

necessary entry on payment of a late fee of rupees five.

(2) The parent or the guardian, as the case may be, shall also present to the Registrar the
copy of the extract given to him under section 12 or a certified extract issued to him under
section 17, and on such presentation the Registrar shall make the necessary endorsement relating
to the name of the child or take action as laid down in clause (b) of the proviso to sub-rule (1).
(Before taking this action, the permission ought to be obtained from concerned Block

Development Officer for rural area.)

11. Correction or cancellation of entry in the register of births and deaths under
section 15 :- (1) If it is reported to the Registrar that a clerical or formal error has been made in
the register or if such error is otherwise noticed by him and if the register is in his possession, the
Registrar shall enquire into the matter and if he is satisfied that any such error has been made, he
shall correct the error (by correcting or cancelling the entry) as provided in section 15 and shall
send an extract of the entry showing the error and how it has been corrected will be

communicated to the Deputy Chief Registrar of Births and Deaths, Maharashtra State; Pune.

(2) In the case referred to in sub-rule (1), if the register is not in his possession, the
Registrar shall make a report to Block Development Officer for rural area, Executive Health
Officer/Health Officer/Chief Officer/Executive Officer for concerned urban area, and call for the
relevant register and after enquiring into the matter, if he is satisfied that any such error has been

made, make the necessary correction.



(3) Any such correction as mentioned in sub-rule (2) shall be countersigned by Block

Development Officer for rural area, when the register is received from the Registrar.

(4) If any person asserts that any entry in the register of births and deaths is erroneous in
substance, the Registrar may correct the entry in the manner prescribed under section 15 upon
production by that person of a declaration setting forth the nature of the error and true facts of the

case made by two credible persons having knowledge of the facts of the case.

(5) Notwithstanding anything contained in sub-rule (1) and sub-rule (4), the Registrar
shall make report of any correction of the kind referred to therein giving necessary details to the

Deputy Chief Registrar of Births and Deaths, Maharashtra State, Pune.

(6) If it is proved to the satisfaction of the Registrar that any entry in the register of births
and deaths has been fraudulently or improperly made, he shall make a report giving necessary
details to Block Development Officer for rural area, the Chief Registrar by general or special

order in this behalf under section 25 and on hearing from him take necessary action in the matter.

(7) In every case in which an entry is corrected or cancelled under this rule, an intimation
thereof shall be sent to the permanent address of the person who has given information under

section 8 or section 9.

12. Form of register under section 16 :- The legal part of the Form Nos. 1, 2 and 3 shall
constitute the birth register, death register and still birth register (Form Nos. 7, 8 and 9)

respectively.

13. Fees and postal charges payable under section 17 :- (1) The fees payable for a
search to be made, or an extract or a non-availability certificate to be issued under section 17,

shall be as follows:



(a) | search for a single entry in the first year for which the search 2.00
is made

(b) | for every additional year for which the search is continued 2.00

(c) | for granting extract relating to each birth of death 5.00

(d) | for granting non-availability certificate of birth or death 2.00
Registration/Register

(2) Any such extract in regard to a birth or death shall be issued by the Registrar or Block
Development Officer for rural area, and Executive Health Officer/Health Officer/ Chief
Officer/Executive Officer for urban area in Form No. 5 or in Form No. 6, as the case may be, and
shall be certified in the manner provided for in section 76 of the Indian Evidence Act, 1872 (1 of

1872).

(3) If any particular event of birth or death is not found registered in the register or the
register is not available, the Registrar shall issue a non-availability certificate in Form No. 10(a)

or 10(b), as the case may be.

(4) Any such extract or non-availability certificate may be furnished to the person asking

for it or sent to him by post on payment of the postal charges therefor.

14. Interval and forms of periodical returns under section 19(1) :- (1) Every
Registrar (For urban area Executive Health Officer/Health Officer/Chief Officer/Executive
Officer and for rural area Gram Sevak) shall, after completing the process of registration, send
all the Statistical Parts of the reporting forms relating to each month along with a summary
monthly report in Form No. 11 for births, Form No. 12 for deaths and Form No. 13 for still births
to the Deputy Chief Registrar of Births and Deaths, Pune in case of urban area and to the Block

Development Officer in case of rural area on or before the 5th of the following month.

(2) The officer so specified (Block Development Officer for rural area) shall forward all
such statistical parts of the reporting forms received by him to the Deputy Chief Registrar of
Births and Deaths, Maharashtra State, Pune not later than the 10th of that month.




15. Statistical Report under section 19(2) :- The Statistical Report under sub-section
(2) of section 19 shall contain the tables in the prescribed formats appended to these rules and
shall be compiled for each year before the 31st July of the year immediately following and shall
be published as soon as may be thereafter, but in any case not later than five months from that

date.

16. Conditions for compounding offences under section 23 :- (1) Any offence
punishable under section 23 may either before or after the institution of criminal proceedings
under this Act, be compounded by Block Development Officer for rural are, and Executive
Health Officer/Health Officer/Chief Officer/Executive Officer for concerned urban area by the
Chief Registrar by a general or special order in this behalf, if the officer so is satisfied that the

offence was committed through inadvertence or oversight or for the first time.

(2) Any such offence may be compounded on payment of such sum, not exceeding
rupees fifty for offences under sub-sections (1), (2) and (3) and rupees ten for offences under

sub-section (4) of section 23 as the said officer may think fit.

17. Registers and other records under section 30(2)(K) :- (1) The birth register, death
register and still birth register shall be records of permanent importance and shall not be

destroyed.

(2) The court orders and orders of the specified authorities granting permission for
delayed registration received under section 13 by the Registrar, shall form an integral part of the

birth register, death register and still birth register and shall not be destroyed.

(3) The certificate as to the cause of death furnished under sub-section (3) of the section
10 shall be retained for a period of at least 5 years by the Deputy Chief Registrar of Births and

Deaths, Maharashtra State, Pune.

(4) Every birth register shall be retained by the Registrar in the rural areas in his office

for a period for six years and every death and still birth register for one year after the end of the



calendar year to which it relates and such registers and forms shall thereafter be transferred for
safe custody of Block Development Officer for rural area. In urban area, the respective Registrar

shall keep birth, death and still birth register in safe custody at their own level.

18. Mode of payment :- All fees payable under the Act should be paid in cash or by
money order or postal order.
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FORM NO.4

{See Rule 7}
o MEDICAL CERTIFICATION OF CAUSE OF DEATH
B lHo<pJ!al in-patients. Not 1o be used for still births) -

To be scnt to Reg“strar along with Forffi No.2 (Death Report),

Naing of e Hospial
5 e anven below died i the hospxlzu inWard No

TERTS ¥R TS, T 20, 2000/3RTE 0, 71D 9R3I2

[ AR

! hereby centify lhat the person

BOCtOr ... iennnes Lk

* {Medical Supdt.
* Name of Hospital)

o

P ¢

’

v

awhinh e Rar .. on N
ALY PM.. . . . , I ‘ '
. . . B , 3 . - R . .
T NAME OF DECEASED o - > For use of
70 Sex R Age at Deatn -1 Statistical”
| ! . - - : " Office_-_-
'lf 1 year or iore; age in ! Hlessthan it less than It less than one -
Yedrs year, age in one month, day, age in . '
- . | Months ~_+ 1. agéinDays Hours ,
1. Male . : T . S . :
2. Fomude . s - . -~ | - R
© . CAUSE OF DEATH. interval between | - -
i S N o ) on set & death”
Vo ddtate cause A ~(a} : } approx. ;.
i “Blate the disease, inury or complication . Duerto (or as’a consequences of) . | e, e errnrenaeneiaree
;o which caused death, not the mode of [ R R
i dying such as héart failure, ssthenia, ete. .t R PR
: jent'cause N - , A
-;, _ Morbd conditons. it any, giving nise to - Due to (or as'a consequenus of) N
; e above Cause. slmng unuerlymg .
,} conditions 1aut ; -
E Other significant conditions contributing” 5 -
¢ the dealh bt not related {o the disease . - .
" creenditions causing o ) - ’ ! ‘f' N
i . L, 't s [N T - - - . N
- S - - o’
’_v,"-l‘l“@' of Death . How, did the injury oceur 2 | .2
CNutural 2. Acadent 3. Suickdie 4. "Homicide N . .
S Penging mveshgatien : ) " -
it guceased was a temale, was the death assaciated with pregnancy ? 1.Yes 2.No
- lyes, was thore g dmne'v ? 1. Yes 2. No T .
= R ~ ~ .
o, . " Name and signature of the Medical Altendant cerifying the cause ofdeath ™ -
o T o Date of ventication S
: H S . ) o - N -
o SEE REVERSE FOR INSTRUCTIONS N
> Lo :';, . (To be uelached,.and handed over to l’\c relative of the deceased) "
. ’ X Lo
:
C,end.cj lhat S mbml Kum, S/W/D of Shri

- Was admitted to this hospital on -




Pl AR-¥]  WERTS; WA o, uita e, 000[4UM ©, IH RV~ - | EE
MEDICAL CERTIFICATE OF CAUSE OF DEATH T e
s Duect:ons for completmg the form  : . I s '
Name - of dcceascd To be given in full. Do not use lnmais I deceased is an |nfant not yet named at-
time of death, write. ‘Son of (8/0 or Daughter of (D/O) followed by names of mother and father.
Age : I the doceased was over 1 year of age, give age in completed years. If the deceased was below 1
year of age, give age in months and if below 1 month give age in completed number of days, and if below
oneday, in hours. :
Cause of Death : This part of the 1orm should always Be completed by the anendmg physucnan personally
The centificate of cause of death is divided into two parts, | and #-Part | is again divided into
thiee pans, lines (a) (b} (c) . If a singte morbid conditibn comple:ely explains-the deaths, then this will bg
wilten on line (a} of Part 1, and nothing more need be written in thé rest of Past | or Part I, or example

* “smallpox, lobar pneumonia, cardiac beriberi, are sufhcuenr cause of deattr and usually nothmg more ns
needed.

Often; however, a nhumber of morbid condmons will have been present at death, and the do‘ctor
must tnen complete the - certificate in the_proper manner $0 that the comect underlying cause will-be -
tabulated. First, enter in Pari | (a) the' immediate cause of death.’ This does not mean the mode of dying. .
a.g. heart tailure, respiratory failure, etc. These terms shotild not appear on the certificate at all since they
are modes of dying and not causes of death. Next consider whether the -immediate cause is a complication.
ordelayed result of some other cause. I so, enter the anteceJem cause in part |, line (b). Sometimes there
will be three stages in the course of events leading to death. If so line {c} will be compleled The underlying

_ couse to be tabulated is always written last in Part 1.

Morbid conditions or injuries may be-prgsent whnch were not d»rectly related 1o the chain’ of .

_evants causing death but which contributed in some way to the fatal outcome. Sometimes the doctor finds it *

difticult to decide, gsvecaany lor infant deaths, which of several independent conditions’ was the’ pnmary

cause of death: but onty one cause can be tabulated, so the doc'or must decide. If the other diseases’are

not'effects of the underlying cause, they are entered in Partll. © v -
' Do not wrnte two or more canditions on a single*line. Please wme the names of f the dnseases

" Gn full ) in the certificates as legible as possible to avoid the risk of their being misread.

Onum : Complete the column for interval berwean onset and death wnenever possrble even if very

approximately, e.g.” from birth” several years.” -
Aucxtlental or violent deaths : Both the exteriial cause and the nature of the injury are nceded and'should

. be stated. The doctor or hospital should afways be able to describe the injury, staling the pat of the body

iniured. and should give the external cause in fulf when this is shown Exampie: {(a} Hypostatic pneumonm
(b} Fracture ot neck of lemur, (c) fall from ladder at home.

_ Matérnal deaths : DBe sure to answer the questions on pregnancy and dehvnry This information is _peech

for all women of child-bearing age, even though the pregnancy may have had nothing 1o do with the death.
Oid age or senility: Qld age. (o senility] should be not given as a cause of death if a more specific cauc(,

s known. i old age was a romnbulory factor, n should be entered in” Part ll Examp(e (a) Chronic’
nrenchitis, 1 old age. .
Completeness of informalion : A complete case hlstory is nol~wanted but xf tha lnformanon is avallable

enough details should be given to enable the underlying cause to be-propenty classified.

Example ; Anaemia - Give type of ahaemia, if known, Neoplasms- indicate- whether benign or mahgnant o
and site with site of pnmary neoplasm, whenever possible, Heart disease-Describe- the condition
speaticatly, if congestive heart failure. chronic on pulmonale, etc are mentioned , give the antecedent

_conditions. Tetanus -Describe the antecedent injury, if known. Operation- -Staté the condmon for which the

operation was perfored. - Dysentry-Specify whether bec:llary. amoebic, elc, it know: Complications of .

_ pregnancy or defivery- -Describe the complication specilically Tuberculosis-Give organs affected.

Symptomatic, statement: Convulsions, diarthoea, fever, ascites, jaundice, debilily etc. are symptoms

.which may be due to any one of a number of different canditions. Sometimes fothing more is know but

whenever possible, give the disease which caused the symptom. -

Manncr of Death : Deaths not due to external cause should be identified as ‘Natural.’ lf the cause of death

[E kno«vn but it is not known whether it was the.resulf of an accident suicide or homicide and is sublect to
turther investigation, the cause of death should lnvanably be filled in and the manner of dealh should be’
shown db Pu\dmg unvesnganon (

N . [ . . I

=3
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e FOR‘JI NO.AA .
ST (Sze Rule Ty VT
MEDXCAL CERTIF!CATION OF CAUSE OF DEATH
(For nervinsttuticnial deatns. Not 1o be used for stfi birtris) *
Tobe senito H raralong wnh Forny No 2 .Dea.h Report) . .

isceased San/SmisKm, |

1o Usén ot fanfe ot daughier of .
residant of . . was under my trea..'ler.t tram
‘ ) CAMPM, . . s
& i j i : . . T
NAVE OF DECEASERD . - - e L o For use of
s Sex o U R . Agea;Dean e . « | - Statishcai
. o0 : = . . - Qthoe
» L W.Yyearormore,” if lassthan 1 if iess (ha(\ one if less xhan one aay, age md
JoT it FageinYearss M year, ageéin - | month, age in tours . ‘
Con L 1. IS Menths ] Days - - . T
Ty “ ) - g v f
- Famai - N . e N : i :
CAUSE OF DEATH -, . ; _Interval between on set & -
L Tt o %aln ADProX.
" viaj. RSN RO R
icalion  Duet i
goi -7 o

mea eic. - T . B -
< (9 : e
ng nse'ta ,Dus .o (o .as

Uying 6 .mcn dS nem!
»’\n:@:.r“ue‘!‘t Cau.;e

vt pregrancy 7 1 Yes 2

~ T

* Name ana sigrature <t the Medicat Practition

Data of certiication ...

. ‘
. ”/ " T * Al A - . - .

) S TSEE REYERSE FORINSTRUCTIONS
S UaTee de:ucheu an'ﬂal Ged Sver the u tive of the deceasad) :

[ v

. Docter .
s {Me d\:ul Sk.Q’l\
< Name of Hosoital)
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MEDICAL CERTIFICATE OF CAUSE OF DEATH
Directions for completmg the form

Name of deceased : To- bc given in fun ')o nor use inmalf it deueased is an mldnt not yet named at
-time of death, wiite. *Son ot {3/0 or ‘Daughter of (D/O) foliowed by names of mother and father. ‘
JAge : It e ceceased was over 1 year of age, qwe age in completed years. If the.deceased was below 1
yearcf age, give age in months and if bclow 1 momh give age in comple.ted number of days anthf below

sneday, in hours. ' ' o
Cause of Death : This pan of the form should always be. completad by the’ atlendmg phymmah personally .
The certificate of causg of4jeath is divided into two parts,’) and Il Part 1,is again divided into
ze pants, inas (a} {b) (¢} . If a single morbid condition completely expialns the deaths, then this will be
i onowne 1) of Part 1, and nothing more need be wiiltén in the rest. of Rart | of Pait ll, or example ’

",\‘Hmn{)'h iobar ;,,mu.mma cardiac beribert. are suﬂmem cause. of death and usualy ‘nothing more is
Neoden

Ctien. nowever, a nun*bel> of mor’md condmons wm have been presemt at death, and the' doctor
then complete e .certificate in the proper manner so that the correct underlying ‘cause will be
niaied. First, enter ;» Pan ! “(a) the mmediate cause of death. This does not mean the mode of dying.
34 heant fadure, tespiratory fallure, ewe. These terms should not appear on the certificate at all since. they
s of dyiag and not causes of death, Next consider whiather the immediate caGse 1s a complication
uit of some cther cause. It so. enter the antecedent cause in part L line (b). Sometimes there
es 1 the course of events leadmg to death. if so, line fc) will be compleled The underlynnq
‘cause 10 be tabulated is always written lastin Part L . - - .
. '"Morid conditions or injuies may be prc,se'n wn:ch were not dlrectly reuated 1o the cham of

SVEILS O ausmq death but which contributed in some way to the fatal cutcome. Sometimes the doctor finds it
to doecide, esps cially for infant deaths, which of several indspendent conditions was the pnmary
{ death: but only one cause can be tabulated, so the doctor must decxde I’ the’ o(he' diseases are
notaflots of the uw‘(.'!qu cause, they are entered in Part ib

’ Do not wnie Wwo or more conditions on a siugie line. Plnase write &he names of the dlseases .
andull hanthe certmca.o’ as iegible as possible to avoid the nsk of their benng misread.. _
Dnset (,cmplme the cotunn for interval between onset and. death whenever possmle. even it very
approximatety, 6.0." from birth” several years.’
x‘v'ucicnh! or violent deaths : Both the external cause and the na(ure of the injury are ne‘eded and shou'd

; The doctor or hosnital should always be able to describe the injury, stating the part of the body
Cand should give the externai cause infull wngg this is sh')wn Example: \a) Hypos(a'lc 'meumoma
acture ot "neck of lemur, (¢} fall fron} iadder at home, .
al deaths : Bes J!L to answet the queslions on pregnancy and dehvery This nniormatlon is needed
Jormen of child-buanig age, even though the pregnancy may have had nothing to do with the death.
 Old age or senitity: Oid age (or senility) should be not given.as a cause of death if & more specific cause

s Known, i 0ld age was a cohlributory - factor, it should be emered in Part - Example: (a), Chromc

pron cnits. il cld age.

Complateness of information’: A compite mse h:storv is not wanted bux i+ the nnformatlon is avarlablp‘

rencugh dotaiis should be given to enable the underiying cause 10 be oroperly classified.” =,

Example : Anaenua - Give type of anaemia, if known, Neoplasms- indicale whether benigiv or m'ihqnant

ang site with site” of p imary necptasm, whenever possible, Hear® disease- Dcscnbe tne condition
«cally, it congesiive ncan failure, chromic on-puimonale, etc are mentioned , give' the antecedent
Gon ns. Tetanus -Desurive the antecedent injury, it known. Operation-Staje the conditicn for which the
operafion was patormed. Dysentry-Specify whether bac.uary amoebic, ete, it know. Comphcanons \)t
" pregnansy br aelivery-Desenbe the complication specifically Tuberculosis-Give organs aflected.

Symplomahc statement: Convalsions, diarthoea, fever, ascites, |aund|ce debihty  etc. are symptoms

vaich may be dua to any one of a number of different conditions. Somenmes nommq more is know bu‘
shenover possitle, gm, the disease wh.ch caused the symptom

i

HBN
thater
‘.

'
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. . FORM No. 5
. _ (See Ruie' 8) -

* . BIRTH CERTIFICATE
(Issued under Sectlon 12/17)

Thns ns to cemfy that the following information has been taken from the ongma!
record of binh which i is the reguster for (Local Area) .

Disyict ... .

... of State ..

DA e Signature of issﬁiné authority -

. Seal



T AR-S{] - MENI A WO, T 30, 000/ 0, T 9822

“"FORM No. 6’
(See Ru/e 8).

-

DEATH CERTIFICATE
{Issved under Section 12/1 7), v

R

§30-

~*This.is to certify that the follownng lmormanon has been taken from the onqmdl. .
for

record . of birth WhICh “is Tthe register
i . of Tahsil

-

7

i

Seal

(Local

. Signature of issuing authority

Area) -

RO NN of -

-

No disclosure shalt be made of particulars regardmg the cause of deatly as entered in the .

Regrster See proviso to Section 1711)
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FORM NO. 7 fi 2
: (bee Rute 12) -
BIRIH REGISTER

FORM'NOJ "BIRTH REPORT.

4 L.
: Legal mformatfon :

. Th|s part to be added to the Birth Regnster R

- e

Name of the father

To be fmed by the mformant

' Date of Birtn oot creree v
. (Enter thé exact day,’ mcruh and year the cnu:d was
: 'bom e g 1-1: 2000) )

" (Enter male" or “fef’nale /do not u'se abbreviation)

Name of the child, ikany : ... \ ‘

(if not named leave blank) N

(fuil name ds usually written) ~  *~ -~

- . N . S -
Name of the mother : ...t

Ifull name as usually wrmen)

",Place of bmh lT:ck the egppropnate entry 1or2
. below and q.ven the name of the Hospital/ Institution

or the address of ‘the house where the birth took -

place) - e

1. Hospitalt Name :
institution -

2. House’Address e e

Gk Co
.. nformant's name ¢ .o e .
C Address ...... Cvereereeeieneanesannion et .

(After complelmg alFcolumns - 1 to 20, mformant wm
Put date and sxgnature here.) .. -

. Ddte f ......... . Signature or {eft thumb mark

of the informant

He'ﬁstrahon No.:
 Registration Umt
- Town NVillage : ..

- Remarks: (if any) e )

Tobe ﬂﬂed by the Registrar _
Reglstratlon Date ..... covieene

. ...District »

.Name and Signature of the Registrar’

(¥ AR-31
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FORM NO. 8
(See Rule 12)
DEATH REGISTER
FORM NO.2 . DEATH REPORT

Lega! information .
This pan to be added to the Birth Fleglster

»

L To be filled by the informant

1. Dateot Death .ot e s

(Enter the exact day, month and year the death took place .
e.g. 1-1-2000)
2.  Name of the Deteased : .............. eeeerenens

{full name as usually written)

3. Sexofthe deccased
T (Emer “male or female”, do not use abbrewanon)

K Ageof(hedeceased cieree e esaesr e aarasr s sanssanes
, (It the deceased was over 1 year of age, gwe age in
completed years, if the deceased was below 1 year of .age, :
give age in months, and if below 1 month .give age in )
completed number of days and if below one day, in houts)

5. Place of death : .....cooeevrvennsd SOV
(Tick the appropriate entry 1, 2 or 3 below and given the
name of the Hospital/Institution or the address of the’ ’
house where the death took place give locatnon)

1, HospltaI/Name te

Institution o
2. House Address:
3. Other Place :

6. informant's name:

Address :
(After completing all commns . . B , ,

1 to 17, informant will put . R A ‘
‘date and signature here.} ’ \ ) s
Dale SRR Signature or left thumb mark .

. of the informant -

To be filled by the Reglstrar

Registration No.:
Registration Unit :
Town Nillage : ... Dlsmct
Remarks: (I any) o

. Reglstratlon Date

Narne and Signature of the Registrar

AT AR



£33 TR, T A, TAA 0, 000/47 b, T V]

FORM NO. 9
~ (See Rule 12) .-
STILL'BIRTH REGISTER
FORM NO.3 STILL BIRTH REPORT
' Legal information
This pan to be added to the Still Birth Reglster

To be fllled by the informant

i - Date of Birth :
“{Enter the exact day. month and year e. 9.1-1-2000)

’

2. © 7 Sex: (Enter “Omale or female”) .......cvrwerrveseenanes
" (Do not use abbreviation) ’

3.” Name of the father : ....
- (full name as usually written)

4. " Name of the mother:
) -~ (full name as usually written)

5. .. Place of birth : (Tick the appropriate entry below
_ and give the name of the Hospital/Institution or
. the address of the house where the bmh took

Iace) -

1. Hospital/ Name : ..... ' , .............. ,

Institution
2. House Address: ...

6. " IMOIMANES NAME I ceoeeeeesreeesrreerssasssronsseesssesssssecees

AQArESS I covemrcrnrecsenisiississrsnneen s e sneaee
"(After completing all columns *

1 to 12, informant will put

date and signature here.)

¥ L - ) .
-Date: S Signature or left thumb mark of the .
g \  informant

. To be fifled by the Registrar

- [ IR

* Registration No ........................ Registration Date : .......cccevenne

Regxstratlon Unit: ...

: Town Nillage [N — core DISUICH S i :

Remarks (|f any) *~ ................. .

v Name and Signature of the Registrar -

.
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: FORM‘NQ-:JO A o
| . (See Rule 13) .

Non-a\)éilabiliiy Certificate béf Reéistration
({Issued under section 17 of the Regis‘tranon of Births and Deaths Act, 1969.)

This s to “cenify that a search has been made ' on th’e'" request  of
Shri;Smt/Kum... ' ' Coarrernenene e Son/wite/daughter o
. et . ... in the registraiion records  for the year (s)
................. relating to (Local area) .. of (Téﬁsil'). .
................ cererennieeens (DISHACY) il (StAE) ecceicivsirccrarenen. @Nd found that the eveﬁ(
relationg 10 BIRKS/GEAINS . wvopevveeveeeesensnnrineneneee e ‘ :Son/v;/ifé/;jaughter L
.................. ererereeeeen ‘ ‘ .............. R was not registered.

Date : ’ . Signature of'me issuing author-ity

- ) - Seal
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4

FORM No 10 B
(See Rule 13)

.

Non- avalllabnllty Cerlmcate
(Issued under secuon 17 of the Reg:strat/on of Bmhs and Deaths Act, 1969 )

This s to “cenify “that "a search has been made on the reqt}est' of
SRS bbb onecieneesnesere '

LT
LS

Son/wife/daughter . or'=
“for the  binh/death certificate  of

Son/wife/daughter ) ' of
the regiétration_ records  relating 1o
area) of ... R oe.  {Tahsil)
[T s (DASHICY) vernr oo s RLIEIT — e and found that the
" original register of births/deaths for INe YBAr ......cccorrevecriinirnererreceenns is not §vailable..
‘ [ )
Date : Signature of the issuing authority * -

Seal
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FORM No.11- ~
(See Rule 14)

SUMMARY MONTHLY REPORT OF BIRTHS

. ! ‘Report for the Month of ....... ... Year
/ 2. District .....cccccvereeenn. S . )
3. Town/v.'uagé'.............,.........._...
4. Re}gistrallon Unit .......... e . -
5 . Number of éinhs Registe:red . )
(@) Within oné year of their Occurrence
; ('o). After one year of their OCCUITENCE oo
~ N o
© To@a " (a4 b)Y e

" Total shouid be equal to the number of Birth Report Formé (Form No.1} attached with thisbr‘nomhly report.

e

. - *  Signature & Name
- S of the Registrar -
Dated : S o ‘

“Submitted to the Chief Registrar/District Registrar.



39 HERTS, ATAT W9, YA 9, 000/IT0 9, b Q-
"FORM No.12
_ (See Rule 14)
' SUMMARY MONTHLY REPORT OF DEATHS
1. "Report for the Month of ... Year b
2. - DISHACE wvericeaiecere e eens
o
3 Town/ Village ...
P Registration Unit .........ccovvernenns
5. . Details of Deaths Registered during the Month :
Deaths ) Infant |- Maternal
Deaths __Deaths
“Registered within Registered alter one : Total "
- one year of *year of occurrence . ‘
occurrence ) s L .
1 . - 2 3 4 5

Note ]nlanx and Maternal Deaths should also be included in the Deaths-

.

of deaths reglstered

Dated : c y -

-~

Subrritted to the Chief Registrar/District Registrar.

~

The number of Stanstlcal Hepomng Form (Form No.2) attached be equal to the number

Signature & Name
of the Registrar

[ AR-a

4
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F’J(\H

10.

* Number of Stili Births Registered should be equal to the number of Stilt Births Report Forms (Form No. 3)
altached with this monthly repoit. '

Dated :

Repbrl for the Month of .............. ervevenas Year ...
P .

~

FORM No.13
(See Rule 14) .

SUMMARY MONTHLY REPORT OF STILL BIRTHS

[D751 (1] QR s
Town/ Village .....coevmreencniavenns ) R \ -
Registration Unit ........... I

Number of Still Births Regiislered .

[
¥

i

Signature & Name
* of the Registrar

- l

Submitted to the Chief Registrar/District Registrar.

§3¢

~
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